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 of  Wage  Boards  for

 Working  Journalists  and

 Non-Journalist

 Newspaper  Employees

 So  far  as  the  statement  of  Shri

 Mrugesh  is  concerned,  when  he  was

 questioned  whose  money  that  was,  he

 said  that  the  money  was  his  own,  and

 this  currency  was  purchased  by  him

 through  two  persons,  Deepak  Shah

 and  Prashant  Nayak.  Of  these  two,

 Deepak  Shah  has  been  arrested.  He

 did  not  say  that  the  money  belonged  to

 the  -  Chief  Minister.

 [English]

 SHRI  HAROOBHAI  MEHTA

 (Ahmedabad):  Now  that  the  Finance

 Ministcr  has  stated  that  the  statement

 of  Mr.  Mrugesh  does  not  involve  the

 Chief  Minister  of  **,  will  Prof.  Danda-

 vate  withdraw  the  ins  uations  made  by
 him  against  the  Chief  Minister  7

 PROF.  MADHU  DANDAVATE:  I

 shall  not  withdraw  a  single  word.  I

 will  be  prepared  to  prove  every  word

 that  I  have  uttered  on  the  floor  of  the

 House.

 STATEMENT  RE  :  CONSTITUTION

 OF  WAGE  BOARDS  FOR  WORKING

 JOURNALISTS  AND  NON-JOURNA-

 LIST  NEWSPAPER  EMPLOYEES

 [English]

 THE  MINISTER  OF  STATE  OF

 THE  MINISTRY  OF  LABOUR  (SHRI

 T.  ANJIAH):  Hon.  Members  are

 aware  that  the  first  Wage  Board  for

 Working  Journalists  under  the  Working

 Journਂ  lists  (Conditions  of  Service)  and

 Miscellaneous  Provisions  Act,  1955.0  was

 headed  by  Mr.  Justice  Divetiya  whose

 decisions  were  published  in  May,  1958.

 The  Second  Wage  Board  for  working

 journalists  was  constituted  in  1963.0

 headed  by  Mr.  Justice  Shinde  and  the

 majority  of  its  recommendations  were

 accepted  by  Government  in  1967.  The

 Second  Wage  Board  for  non-journalists

 and  the  Third  Wage  Board  for  working

 journalists  were  set  up  in  June,  1975

 *#Not  recorded.

 Rule  377

 and  February,  1976  respectively.  In

 view  of  the  difficulties  experienced  m

 the  functioning  of  these  Wage  Boards,

 Government  decided  to  amend  the  Act

 of  1955  providing  for  replacement  of

 Wage  Boards  by  one  man  Tribunals  and

 accordingly  this  Act  was  amended  in

 1979.  The  Tribunals  submitted  their

 recommendations  to  Government  in

 August  1980  and  subject  to  certain

 modifications  their  recommendations

 have  been  accepted  by  Government  as

 notified  in  December,  1980.

 Goverrment  have  been  receiving

 persistent  requests  for  constitution  of

 new  Wage  Boards  both  for  workin,

 journalists  and  non-journalists  news-.

 paper  empl.yees.  Accordingly,  it  has

 been  decided  to  set  up  fresh  Wage

 Boards  for  the  purpose.  We  are  now

 in  the  process  of  constituting  thes+

 Wage  Boards.  I  want  to  take  this

 opportunity  to  apeal  to  all  the  represen-

 tatives  of  the  working  journalists  and

 non-journalists  employces  as  well  as

 the  managements  of  the  newspaper

 establishments  to  extend  their  co-opera-

 tior  to  Government  so  that  the  reports

 of  the  Boards  can  b>  finalised  early

 and  their  recommendations  considered

 for  implementation.

 ।

 13.32  hrs.

 [English]

 MR.  DEPUTY  SPEAKER  :  Shri

 Khursheed  Alam  Khan  will  make  a

 statement  on  Shri  Larka  at  2.00  P.M.

 Now  Matters  under  Rule  377.

 MATTER  UNDER  RULE  377

 [Translation]

 (i)  Need  to  allocate  adequate  funds
 for  vaccinaton  of  children  against
 various  diseases

 SHRIMATI  MADHURI  SINGH

 (Purnea):  Mr.  Deputy  Speaker,  Sir,

 I  am  speaking  under  rule  377,
 eee
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 Children  are  the  priceless  assets  of

 the  country  because  the  future  of  the

 country  depends  on  the  health  of  the

 children.  The  future  of  our  country

 depends  on  healthy  children.  At  present,

 they  are  suffering  from  many  diseases,

 like  dysentry,  Colera,  Polio,  T.B.  etc.

 Thus,  it  is  necessary  to  vaccinate  the

 children  against  such  diseascs.  Al-

 though,  the  responsibility  for  this  was

 that  of  the  Central  Government,  so  far

 only  5  per  cent  children  have  been

 covered  under  this  scheme.  A  sum

 of  Rs.  60  crores  oily  was  allocated

 for  this  pu‘pose  during  the  Sixth  Plan.

 The  benefits  of  this  scheme  do  not

 “reach  all  the  children  in  all  the  S  a  08.

 Adequate  arrangements  have  not  been

 made  for  the  import  and  the  production

 of  viccines  in  the  country,  because

 the  question  of  their  production  is  als?

 “linked  with  the  inoculation  programme.

 At  the  same,  time,  the  supply  of  vitamin

 A  to  weak  children  in  the  rural  areas

 should  also  be  arranged.

 I  request  the  Government  that  a

 compr¢hensive  scheme  for  preventive

 vaccination  far  the  children  throughout

 the  country  should  soon  be  implemented

 and  necessary  funds  provided  for  the

 same.

 [English]

 [SHRI  ZAINUL  BASHER  Inthe

 Chair]

 (ii)  Need  to  re-open  the  Phulwari  Cotton

 Mills.  Patna  (Bihar)  to  save  the  wor-

 kers  from  starvation

 SHRI  C.  ।  THAKUR  (Patna):

 Sir,  Phulwari  Cotton  Mills,  Patna,  Bihar

 is  lying  sick  since  long.  Some  of  the

 workers  have  died  and  the  rest  are

 starvirg.  The  matter  is  shuttling

 between  the  State  and  Centra]  Govern-

 ment  and  no  solution  is  in  sight.  I

 request  the  Government  to  intervene

 and  get  this  Mills  started  so,  that

 thousands  of  workers  are  saved  from

 starvation.

 MARCH  29,  1985  Matter  Under  280

 Rule  377

 [Translation]

 (iii)  Need  to  provide  electricity  in  unau-

 thorised  colonies  in  Outer  Delhi

 SHRI  BHARAT  SINGH  (Outer

 Delhi): Mr.  Chairman,  Sir,  lakhs  of

 poor  families  are  living  in  old

 unauthorised  houses  built  before  1981  in

 Quter  Delhi.  Iakhs  of  children  study

 in  schools  there.  During  the  day  time

 they  go  to  the  school.  but  they  cannot

 study  at  home  in  the  absence  of

 electricity.  The  eyesight  of  those  chil-

 dren,  who  study  in  candle  light,  gets

 weak  due  to  inadequate  light.

 In  these  colonies,  which  are  scattered

 throughout  Outer  Deihi,  there  is  com-

 picte  darkness  in  the  absence  of  street

 light  and  a  number  of  thefis  take  place

 there,  25  a  result  of  which  these  poor

 pecple  arc  suffering.  The  streets  of

 these  rural  colonies  remain  wator-logged.
 612  colonies  are  outside  Lal  Dora.

 Provision  of  electricity  is  a  must  there.

 The  people  living  in  houses  built  before

 1981  in  villages  or  colonies  have  been

 experiencing  great  difficulties  withovt

 electricity.  Early  arrangements  should

 be  made  to  provide  electricity  and  water

 to  the  poor  people  under  the  20-p.  int

 programme.

 [English]

 (iv)  Need  to  take  immediate  steps  for
 reviving  sick  and  closed  units  of
 West  Bengal,  Particularly  in  Howrah

 SHRI  PRIYA  RANJAN  DAS  MUNSI

 (Howrah):  Sir,  Howrah  was  known

 as  the  Sheffield  or  Birmingham  of  Irdia

 in  the  industry  map  of  our  country.

 Over  the  last  several  years,  due  to

 power  crisis,  bad  management,

 speculation,  untimely  supply  of  raw

 materials  and  unhelpful  attitude  ०

 public  financial  institutions  and  banks,

 the  industries  have  become  sick,  and  a

 large  number  of  smell  and  big  industries

 in  jute  and  engineering  sectors  are

 closed.  More  than  40,000  wagc-earners
 are  starving,


